
HIGH COURT OF JJ\MMU AND KASHMIR AT JAMMU 
(E:~.ercblng l'owt'rs or Onr C moo11 II undt't' Section 58 or the Advocntes Act, 19(,1) 

* * * * * 

NOTIFICATION 

No. __ ~-t---- Dated D ~ \ c}J, ) 'h\ '1, 

It is hereby notified that Shri Ali Mohammad, Advocate S/0 Shri 

Kh. Abdul Salam Dar R/0 Waterhail, Budgam, bearing Enrolment 

No.558/88 dated 01.03 . . 1988, who had voluntarily suspended his 

practice as an Advocate, is now permitted to resume his practice as 

an Advocate on the roll of Jammu and .Kashmir Bar Council. 

By Order. 

r: l ' ' · ~ No: .i.-":> u r- I r-) rtF D at ed____,"'----"of---'£-'+-LL--'-'-*-t . 
Copy forwarded to the:-
1. Principal Secretary to Hon' ble the Chief Justice, High Court of J&K 

Jammu. 
Registrar Vigilance, H.igh Court of J&K Jammu. 

J-4. Registrar Judicial, High Court of J&K ·Jammu/Srinagar. 
5. Principal District & Sessions Judge; Budgam. 
6-7 Presidents, J&K High Court, Bar Association, Jammu/Srinagar. 
8. Presidents, District Bar Association, Budgam. 
9. Manager, Government Press, Jammu for publication in the next issue 

of the Government Gnzcttee. 
10. /cretary, Bar Councilor India, New Delhi. 

v1Y Inchargc N.I.C, High Court of J&K, Jammu for uploading the same on 
the offic ~nl website of 1-1 igh Court. 

12. Shri Ali Mohammad Dar, Advocate S/0 Shri Kh. Abdul Salam Dar 
RIO Watcrhail, Budgam. . 

..... .. .. . for information and necessary ~n. ~ -----~ 

Joint Regi~m.) 5r0 ~ / /9 
~~- 0 




